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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).26459/2023

(Arising out of impugned final judgment and order dated 09-05-2022
in CAAT(I) No.411/2022 passed by the National Company Law Apellate
Tribunal)

ASHOK KUMAR SARAWAGI                               Petitioner(s)

                                VERSUS

ENFORCEMENT DIRECTORATE & ANR.                     Respondent(s)

(List for directions to report on latter aspect on 09.01.2024.)
 
Date : 09-01-2024 This petition was called on for hearing today.

CORAM : HON'BLE MS. JUSTICE BELA M. TRIVEDI
         HON'BLE MR. JUSTICE PANKAJ MITHAL

For Petitioner(s) Mr. Dhruv Mehta, Sr. Adv.
                   Mr. Tishampati Sen, Adv.
                   Ms. Riddhi Sancheti, AOR
                   Mr. Anurag Anand, Adv.
                   Mr. Mukul Kulhari, Adv.
                   Ms. Anupama Dhurve, Adv.
                                      
For Respondent(s) Mr. Mukesh Kumar Maroria, AOR
                   Mr. Sourav Roy, Adv.
                   Mr. Annam Venkatesh, Adv.
                   Mr. Zoheb Hussain, Adv.
                   Mr. Kanu Agarwal, Adv.
                   Ms. Anakima Agarwal, Adv.
                   
                   Ms. Rashi Bansal, AOR                   

          UPON hearing the counsel the Court made the following
                             O R D E R

List on 13.02.2024.

  (RAVI ARORA)                                    (MAMTA RAWAT)
COURT MASTER (SH)                               COURT MASTER (NSH)
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